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12.31 hre.
GRESHAM AND CRAVEN OF INDIA
(PRIVATE) LIMITED (ACQUISI-

TION AND TRANSFER OF UNDER-
TAKINGS) BILL

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) Sur,
1 beg to move®

“That the Bill to piovide for the
acquisition and transler of the un-
dertakings of Messrs Gresham and
Ciaven of India (Private) Limited
io1 the purpose of ensuring the
continmity of production of goods
which are vital to the needs of the
Railways and of the industries
manufacturing engineering Elo-
ducts and for matters connected
therewith or inudental thereto, be
taken into consideration’

Sir, this undertaking was taken ovei
by the Government in 1971 and since
1t has been under Government man-
agement We decided that then it
should be now acquired and thiy Bill
provides for the acqusition in the
first place and also provides for the
transfer of this undertaking to help
the government-owned company in
Calcutta namely Braithwaite

The ecision to transfer this com-
pany to Braithwaite had to be taken
because when we took the decision of
acquiring this company, an Ordinance
had to be 1ssued to take care of a
certain situation that had arisen A
moratorium on the various habihtes
of the company had {o be placed in
mid August And 1t was not possible
at that point of time to take an
immediate decision to set up a new
company So, by an Ordinance which
wap issued on the 30th September we
decided to scquire this company and
A8 an Inter'm measurc we decided to
tramsfer the company to Braithwaite
Jor management

of Indwx etc etc

Yesterday, in the House, a petition
had been submitted by an hon Mem-
ber, Shii Dinen Bhattacharyya and
also by Shri Shyamapiasanna Bhatta-
charyya on behalf of the employees
of Messrs Gresham and Craven (Pri-
vate) Ltd m which a suggestion has
been made that this company should
not be transferred to Messrs Braith-
walte A number of points have also
been made while making thi, request
thiough this petition

Earher, the Governmeni had also
recelved a number of representations
from workmen through M Ps and also
thiough their trade wunmions duectly
The main burden of the argument on
the part ot the employees who are
pleading against the transfer of this
undertaking to Messrs Braithwaite 1s
that Messrs Braithwaite 15 currenily
a losing concern In fact, during the
last several veais since the Govern-
ment took over this concern the total
amount ot money that haz gone into
this concern 1s about Rs 32 crores
Here 1s a small umt which though,
was 1n very bad state when it was
taken over in 1071, its total produc-
tion in 1871 was R« 366 lakhs To-
dav 1t 18 about Rs 170 lakhe

In the last financial year the com-
pany had lost money But there 1s
1eason to believe that this year the
company mayv turn the coiner In any
case 1n the coming years we believe,
that this comtany would do well
Now this 1s a point of the workmen
also this 15 a company which has
turned the corner, we except that
to do very well We are a viable umt
a umit that has been nursed to help
by the government management So
why do you now tag us on to a com-
pany which though under Govern-
ment management, has not yct been
able to turn the corner?

Sir I am not suggesting that there
15 a substance m this kind of reason-
ing That 1s why, this Bill does
provide for the formation of another
company If the hon Membeis read

*Moved with the recommendation of the Pres::lent
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Clause 7 of this Bill, it very categori-

cally provides and I inay quote

7(1) Notwithstanding anylhing

contained in sections 3, 4 and 8 the
Central Government may, If it s
satisfied that a Government com-
pany 1s willng to comply or has
complied with such terms and con-
ditions as that Government may
think fit to impose, direct, by noti-
fication that the undertakings of the
Company and the mght title and
interest of the Company in relation
to 1ts undertahings which have
vested in the Central Government
under section 3 and thereafter mn
the Braithwaite and Company
Lamited, under section 6 shall
instead of continung to vest in the
Biaithwaite and Company Limited
vest m the Government company
either on the date of the notification
or on such earlier or later date (not
bemng a date earlier than the
appomnied day) as may be specified
in the notification *

In other words this Bill very «pecifi-

cally provides for the formation of

another company at a later date

Sir the Ordinance was 1ssued 1n
certain circumstances At that time
it was essential that the company be
transfeired to another company and
Braithwaite was chosen for this pur-
pose We have 1ssued instructions to
Braithwaite that Gresham and Craven
of India (Private) Ltd shall operate
ag a separate umit that ity accounts
shall be maintained separately that
the service conditions etc of the staff
shall be what they are now and shall
not be In any way integrated with
those of Braithwaite works or em-
ployees Therefore there 1s no res i
to fear that the 1mmediate manage-
ment of this company by Brithwaite
98 going to adversely affect either the
conditions of work of the employees
or the overall management or the
overall effictency or the overall func-
tioning of this company

Bir, there are a few amendments

which have been moved I will deal
with them when the hon'ble Members
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move those amendments But I would
like to say a few words so that the
issue is put n the right perspective

Sir, one of the amendments
suggests that instead of the t of
money which has been spectfied for
payment on account of various
charges one ruree may be the amount
that be given I would only submt
that the money that has been allotted
in this Bill 1s not as compensation to
the shareholders or to the previous
owners of the company

SHRI DINEN BHATTACHARYYA
It 15 not clarified in your financial
memorandum

SHR1 GEORGEL FERNANDES I
think 1t 15 very clear In this con-
nection 1 quote Section 8 of the Bill

‘For the transfer to and vesting
in the Central Government under
section 3 of the undertakings of the
Company and the right title and
interest of the Company in relation
to 1ts undertakings there shall be
given by the Central Government
to the Company in cash and in the
manner specified in Chapter VI, an
amount of rupees one hundred and
seventy-six lakhs "

Now Sir this money in fact 1s meant
firstly to meet the varioug charges on
account of the dues to the workers
and secondly to meet the various
liabilities of the government and of
the banks Not a pie of the money
goes to the shareholders I wanted to
clarify this point so that while cis-
cussing this Bill we do not take up &
point which 15 not really vahd

Sir, personally I would appreciate
if this Bill gives us a chance once
again to discuss the circumstances
in which Bills of this nature have to
come before Parhament that 1s, the
overall sickness in Industry Yester-
day evening, the House adopted two
Bills and both related to take over of
sick mills in West Bengal This is the
third in the series and also from
West Bengal We have been discuss<
ing sickness in industrv for quite
gometime But as of now it 15 obvious
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that sickness 1s continuing All efforts
of the past have not created a situa-
tion where we have been able to deal
effectively with sicknes, in industry
I have noticed that while discussing
sickness in industry there 1s general-
ly a tendency to discuss the faults of
the management. invanably talk
about the corrupt management or
mismanagement that takes place
which creates sickness in industry I
should submut that this kind of rea-
sorung doeg not really take us to the
root of the problem Sickness 1n
industry 1 have observed 1s due to a
number of factors there are indivi-
dual umits that are sick, there are in-
dustries that are sick If an indivi-
dual unit (in an ndustry which 1s
prosperous) 1s sick, it may be due to
mismanagement it may also be due
to several other causes Technology
keeps on 1improving and our indus-
tries seldom bothered about research,
development or improvement in
technology

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) The main reason 18
siphoming of white money from the
first line and black money in the
sccond Line

SHRI GEORGE FERNANDES That
15 one dimensional thinking this 1s
» not the thinking which 15 capable of
taking on the whole problem If one
looks at every problem from one
dimension, from one aspect of the
problem wilth great respect I should
say that solutions cannot be found
Sickness 1n 1ndustry is a major pro-
blem facing us today We have
roughly 5,50 000 small scale umits in
India, of them 80,000 umitc are
reportedly sick  These are small
units, there 1s no siphoning off there
they are units owned by individuals
may be private limited compames
partnerships, by and large it 1s the
young enterpreneurs who have set up
small units in the country, after being
in industry for a year or two suddenly
they discover that the units have gone
sick; it is not just a question of
hiphonung off of money; there 1s
diphoning off where big industry 18
2889 159

concerned even without making the
industry go sick, it is a different pro-
blem altogether

I should therefore wery strongly
urge that while discussing this Bill if
the hon. Members were to look at the
overall problem—what is it that
causes sickness, where gre we failing
in technology, where are we failing in

marketing where are we faling 1n
monitoring sickness or providing ne-
cessary finances at the appropnate
time If all those questions are dis-
cussed I think a purpose will have
been served It will do good to m-
dustry, government and the workers
not to speak of the consumer who
1s the gieatest sufferer whén an in-
dustry goes sick All sick umits  are
nursed back to health by money which
the tax payer has to pay 1t is the
citizen's money that goes to subsidise
the industry and therefore I shall
appreciate a thorough discussion of
that subject With these words 1
commend this Bill to the House
MR SPEAKER Motion moved
“That the Bill to provide for ac-
qusition and transfer of the under-
takings of Messrs Gresham and
Craven of India (Private) Limited
for the purpose of ensuring the
continuity of production of goods
which are wital to the needs of the
Railways and of the industries
manufacturing engineering pro-
ducts and for matters connected
therewith or incidental thereto”
SHRI SAUGATA ROY (Barrack-
pore) Beimng West Bengal I congratu-
late Mr Fernandes for bringing for
ward this Bill for taking ov.r the
management of Gresham and Craven
Company bv the ceniral government
and vest it to the Braithwaite and
Company In this work Mr Fernan-
des unlike his other activities has con-
tinued the good work done by the
previous government In taking over
the sick units m West Bengal The
problem of this company is of a par-
ticular nature It was a British own-
ed company manufacturing rolling
stock for the raillways And it re-
mained closed for a long time, and
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after a long struggle by the employees
and after long efforts, this company
opened 1n 1871 Of course Mr
Fernandes has made quite clear, some
of the points raised by the smployees
in their repr tation pr ted to
Parhament I only hope that he goes
form. a separate board of directors
for this company and gives the com-
pany its own management, instead of
gving it to Braithwaites which
already 1s sick 1 am also thankful to
you Bir—ang through you to  Mr
Fernandes—for giving us this oppor-
tunity to discuss the question of sick-
ness in Industry i general And as
he has very correctly pomnted out,
in the last two days there were 3 bills
m Parhiament dealing with the taking
over, by the Central Government, of
industries which are m West Bengal.

MR SPEAKER And they are not
the last

SHRI SAUGATA ROY Yes, there
will be many more As he has also
pointed out—and as I will tell you—
the remsons are many, but fhéfe are
2 major reasons which I may men-
tion One 1s the basic industrial base
in West Bengal If you remember it,
the industrial base as 1n West Bengal
18 a colonial one The heavy engi-
neering industry in West Bengal was
set up mainly to cater to the needs of
ihe colonialists 1 e for the Railways
and the ports which the colonialists
needed to export things from India
and to import things from England
With the outbreak of the 2nd World
War and after 1t fit so happened that
during the War years these compan
128 made a lot of money but after
the War np effort was made by the
tompaines to modernize rationalize
or diversify their production lines as
a result of which 1n the 50s, 60s and
70s most of these companies found
themselves out of date Gregham
& Cavern 15 one such company, Brai-
thwaite Jessop and Industrial Stand
ard Wagon are other such companies
All these companies, 1f you notice,
manufacture rolling stock for the
Railways, and these companies depend
for their arderg on the Fgllways la 1967
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when West Bengal was hit by & severe
recegsion, all these corrpanies started
faling sick The rallway orders
started going down and unfortunately,
no efforts were made by the Govern-
ment at that time to see to it that
thesz companies Invested the funds
which they earned gut of thewr pro-
fits mto diversfying and rationaliz-
ing the production of these companies
So, 1t 13 not only necessary that Gov-
ernment takes over these companies
which have fallen sick, but also to sée
that after such take-over, enough
momey 15 given to these companies to
diversify, modernize gnd rationalize
their production

But as I was saying, this 15 only
one of the reasons for the sickness of
the industry in the eastern region
The other 1eason, as Shr1 Bosu poin-
ted out, was the siphonmg of funds
This has happened in industries all
over India Look at the jute industry
in West Bengal to-day 6 jute mills
are lying closed and many others are
on the verge of closmng down This
15 so because the money which the
jute il owners have made has not
been re-invested i these companies
This has happened in the texfile in-
dustry also When {lextile was profila
ble a lot of money was going
ite it When it became  less
profitable and synthetics more piofit-
able money was diverted from textile
to and siphoned towards synthetics
It happened with tea gardens A
large number of tea gardens in the
north of West Bengal are sick
because of the siphoning of funds It
18 this point which he has to ponder
over seriously and he has to gee what
can be done to prevent further sick-
ness I am not one of those wiib be-
lieve that if the company falls sick,
1t 18 not the GBVernment's business
to take it over It 1s the blisiness of



263  Gresham & Croven AGRAHAYANA 8, 1888 (SAKA) oun:i&m etc 262

What do we do to prevent gickness?
Bome people have suggested that
private gsector companies should be
Tequested to take over some of these
#ick imndustries In this budget specisl
concession was given to industrialists
who will be taking over mck indus-
trial umts I can tell you that the
industrialists of this country are not
gomg to iake over corrpanies unless
they are profitable They are not go-
ing to do 1t for national good The
private sector in this country has
shown no responmveness to national
good nor has it bult up any ethies
of its own So, I do not believe that
the private sector can take over these
companies and tackle this problem of
sicknera The Government has to do
this What do we do to prevent a
recurrence of guch a thing Although
these things have been pomnted out,
discussed and debated, nothing con-~
crete has been done in the matter

In tlus context, momitormg m  the
industry becomes very important For
example the Company Law Board 18
looking after the affairs of these
companies There are cases where
the members of the Board of Direc-
tors have fought each other and the
companies have berome sick But
seldom have we come across an ins-
tance where the Comrpany Law Board
has effectively intervened to prevent
a company becoming sick Agam
take the case of banks which give the
depositors’ money to these industries
Seldom has any bonk come  foFward
to protect the interests of these in-
dustries so that they do not become
sick I suggest that there chould be
a special body to momtor these things
It 18 not enough to have z cell deal-
mng with your Ministry because this
1s & problem which 15 facmg all in-
dustries connected with the Company
Law Board and the Minstry of Fin-
ance, Revenue and Banking That
cell should monitor mnformation about
those umits which are likely to become
sick so that timely remedial action can
be taken

Many industrial units have been re-
opmned after sokness in West Bengal

During the period 1972-77, about 150
closed industnial ymts m West Bengal
were opened by the Congress Governs
ment there Some of these newly-open-
ed units have been dong well whule,
others are not dung so well If guch
units are not doing well it 18 always
due to the fault of the management
Unfortunately, we do not have good
management in this country who can
run sick industries well In all those
caseg where the management of {he
taken over sick units has been good,
the companies have done well and
where the management 1s not good the
companies have not done well

I have seen a tendency in the Gov-
ernment to keep a top-heavy structure
i the sick units In fact the efloit
shnuld be to see that the mummum of
amount 15 utilizeq for overheads and
the maximum amount 18 invested to
diversify production

Co-operation of the worgerg should
also be sought to the maxinum extent
Somehoy or other, up till now the
Government have not been able to
assoclate the indusinal worhers with
the runming of the sick units so that
the workers do not have - sinse of
belonging with the result that they
have not been able {o contribute as
much as they could You will under-
stand that it 18 the workers who are
most interested in seeing that a com-
pany after it 18 taken over finctions
well They always try to put in their
best because their employment will go
if the unit 1s closed The managementg
have not been able to inspire workers
to do their work better

At one stage Government has set up
one Industnal Management Pool fo
recruit people for top level positoing in
the public sector It was a goog step
and many competent people come to
the Tndustrial Management Pool 1
would suggest to the hon Minister that
the sick umits should be run only by
those who come from the Industrial
M t Pool b 1t 15 eruelal
to have the hest people to run the sick
units

T hops Mr Fernandes will apply
saction 7 of the Act to take away the
management of this company from
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Braithwaite & Co as has been asked
for by the workers. If he does it, in
future when he asks for the co-opera-
tion of thig smide of the House for run-
ming sick industries and sick umts, we
shall always be prepared to help

With these words I commend the
BilL

SHR] DINEN BHATTACHARYA
(Serampore) I must congratulate the
hon Minmster for bringing ths Bill
but he has brought 1t with a splt mind
On the one hand he is saying that there
is provision m this Bill to turn it into
a Government company and that 1t 18
not necessary for it to be amalgamated
with another firm which is also mick

MR SPEAKER Two negalives make
an affirmative

SHRI DINEN BHATTACHARYA
While imtiating the debate he has
mentioneg that section 7 provides for
a Government take-over of the com-
pany, but my point is why nct now?
There was enough agitation by the
workers as well as the local public 1n
the area where this company 1s situat-
ed i Calcutta

This company has enough potential
to run on its own No doult 1t was
sick 1n 1870 but if you see .ts previous
balance sheets from 1962 to 1968 you
will find that it earned a profit of Rs
14254120 So 1t was not g Josing
concern It was earning profits and
manutacturing manv ophisticated
materials for the rallways.

This wag g Bntish irm So  the
natural tendency was to exploit the
situaiion anyhow and because they
were afraig that a day might come
when the Government would take it
over or nationalise 1t they did not tfaxe
effeciive measures for diversification or
renovation of machinery They were
debiting rehabilitation charges in their
acounts every year, but I doubt that
they were spending the whole money
for repaim ang replacement of machi-
neryn
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I wll only plead with the Minister
that whatever effective management
he may have ang whatever effeclive
production process he may introduce
there, 1n thig capitalist society there
will be sickness in the factories any
time and every time You cannot
change it The hon Mimster, Mr
George Fernandes, 18 taking measures
to see that at least gome relief may be
given to the gick industry He has him-
self mentioned that the workers have
filed a petition through me

MR SPEAKER' You may cenhnue
the speech after lunch

The House stands
2 0 Clock

adjourned ull

3101 hrs

The Lok Sabha ndioined for Lunch fill
Fourteen of the Clock

————

The House re-assembled after Lunch
at Frie Minuteg past Fourteen of the
Clock

[M8 DEPUTY-SPEAKER 10 the Chair]

GRESHAM AND CRAVEN OF INDIA
(PRIVATE) LIMITED (AQUISI-
TION AND TRANSFER OF UN-
DERTAKING) BILL—contd

SHRI DINEN BHTTACHARYA Mr
Deputy Speaker, Sir, I hod just started
when the House rose for lunch I was
dealing with a verv important 1ssue
and 1t was that instead of handing
over thus Company called Gresham
and Craven of India (Private) Ltd,
which has good prospects and a good
future to the Braithwaite and Com
pany Ltd it would have been much
better 1f 1t had been acquired and
nationalised a< a Government establ-
1shment under the direct control of
the Government From the informa.
tion supplied 1t appears that 1t is not
only manufacturing items which are
necessary for the Indian Railways,
but is also manufactunng items which
otherwise would have to be lmported
from out side for our rallways If this
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company s properly managed and pro-
periy fed, it could effect a lot of sav-
ings and could be a real asset for the
country

The hon Mimster Shr  George
Fernandes, 18 a very dynamic person
and has really a great desire to bring
about a change in the situation with
which our industries, specially in the
easlern sector, are faced 1 have all
praise for him but in this case, I
would still appeal to him that he should
reconsider his decision and keep this
Bill pending till the petition that has
been presented by me yesterday to
the House on behalf of the employees
18 considered and disposed of by the
Petaitions Commuttee Certain 1ssues
which the hon Mimster has himseif
admitted have been raised in the pet:
tion His case therefore will he
further strengthened if he keeps this
Bill pending till the judgment of the
Petritions Commiftee He can then
proceed with the Bill 1 think, techm-
cally he will not have to face any
inconvenience 1n this matter and 1if it
15 50 he may explain the same

Another point I want to make 18
about this Braithwaite Company with
which the Bill provides for amalgama
tion of thig newly taken over com.
pany There are lots of complaints
agamnst 1ts management Against the
existing Director or the top man 1
have received so many allegations
from the workers as well as from
others and I will pass over these be-
cause you will not allow me to fully
deal with all the points here and now

MR DEPUTY SPEAKER You can
give 1t to him

SHRI DINEN BHATTACHARYA I
will only mention two points During
the long four years this Braithwaite
Company could not even select right
products for diversification Whatever

were talking about four years as
suddenly coming out 1s the diversifica-
tion project of the TEXMACO which
is a Birla's concern This 18 something
strange which cannot be explained by
reasons angd bumness sirategy

The existing management discarded
wagon production in the hope that
they would be able to get some or-
ders from the Defence The only order
they could secure was for defence
trallers which were valded at Rs 147
lakhs and Rs 174 lakHs respectively
Ie cost of bought olit components
the components which were to be
bought from the market was about Rs
125 lakhs per trailler Over and above
these there was the cost of materials
bought and labeur, etc Therefore, the
company had to suffer heavy loss nn
this project and the performance was
so bad that the Defence Mimstry did
not dare ta place any further arder w
spite of the top management's having
a heavy pull with the Defence Depart-
ment

Second point I want to highlight is
the sale of scrap which was done by
auction mn the premises of the com
pany to the highest bidder That sss
tem was discontinued after the take-
over it 1s bemng done on tender basis
to a party and 1t 18 a tragedy that the
same party 1s getting order again and
again although the order must be pla
ted with the highest bidder

The third point I want to make 18
that Miss Abha Maiti recently wisited
the factory  Braithwaites have two
umts, one 1s Clive umt and the other
15 the Angus umt I have nothing to
say against the Angug umt manage-
ment but about the Clive unit manage-
ment Miss Abha Maiti made a public
statement that the food subsidy that
was given for runming the canteen was
doubled and that still the workers
and the stafl were dissatisfled The
rise  in the food subsidy was
from Rs 40 laks to Rs 80
lakhs This is absurd I say I have got
some experience and have some kKnow-
ledge about how these canteens are
run In regard to the purchase of the
canteen materials food articles and
other things, there are serious com-
plants from the workers The newly
dcquired company { e the Gresham ang
Craven Co Ltd 18 more or less runn
ing 1n a good way The hon Minster
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bas essured us that a separate mana-
mtwmheaetupfntbhmly
acquired company, In matter I
have got apprehensions and doubts
that there will be disparity in the earn-
ings of workers of these two units.
The employees of Braithwaits Com.
pany could not get any incentive
bonus because of the functioning of
the management. There are very effi-
cient workers and they can produce
very good itemg for which orders may
be placed. But still they are regularly
eomplaining that their earnings are
falling lower and lower. Here in this
newly-acquired Gresham and Craven
Co., the workers are getting incentive
bonus. All the facilities enjoyed by
the workers of this company should
be continued. I would request the
Minister that instead of depending
upon Braithwaite and company for the
running of this umt, this company
itself should be given every opportuni-
ty to run on its own, Government
should take full responsibility in this
regard. I have great expectations from
the workers working in this newly-
acquired firm. They are efficient
enough to wipe out all the losses.
Whereas Rs. 32 crores were spent by
Braithwalte and company, here only
Rs. 1 crore was given to this company.
There Rs. 32 crores were eaten up by
their management. Persong without
technical knowledge .mmili skill :ere
placed in high positions, given
reuponm:lilim run the whole show.
Here, thiz Gresham and Craven Com-
pany has got efficient workers, super-
visors and other staff who can manage
it very well.

Finally I request the hon Minister
to postpone consideration of the Bill
till the Petitiong Committee gives its
verdict on the petition I placed before
Lok S8abha on behalf of these employ-
ees,

*SHRI A. MURUGESAN (Chidam-
baram): Hon. Mr. Deputy-Speaker,
Bir, I rise to express my views on
Messrg Gresham and Craven of India

Nmm.neqmmm
of Undertakings Bill, 1077 on behalf
of my party the AR India Anna Dre-
ﬂhmmmxa:hmmma-
gsmmto:tthom.paymhhnam
by the Central Government on 3ist
March 1971. Though this Bill the Gov-
ermnment propose to nationalise this
Company. I have some doubts about
certain provisions of this Bill and 1
request the hon. Minister to clarity
them in his reply to the debate,

A flve-year moratorium was impo-
sed in the matter of payment of the
Company's dues to the workers and to
the Banks. Now payment of a sum of
Rs. 1.76 crores is proposed for getting
the right and title and interest of the
Company vested in the Government.
Besides this, a sum of Rs 3.20 lakhs
is also proposed to be paid to the erst-
while management i addition to the
payment of interest at the rate of Rs
60.000 per month. A sum of Ra 77
lakhs 15 {o be invested for modernis-
ing and expanding it. The production
of the Company in 1876-77 ig reported
as Rs. 177 lakhs. I wish that the
value of the assets and the value of
the machinery of the Company have
been given in the Bill so that we know
how the public money is going to be
utilised.

I request the hon. Minister to give
this information to the House in his
reply to the debate. Sir. while the for-
mer management had not paid to the
workers, and had also not cleared the
dues to the Bank, why should the Gov-
ernments now pay to it a sum of Rs.
3.20 lakhs? Opposing this payment of
Rs, 3.20 lakhs to the erstwhile mana-
gement, I conclude my speech.

SHRI VAYALAR RAVI  (Chira-
yankil): Mr, Deputy-Speaker Bir, I
join my colleagues Shri Saugat Roy
and Shri Bhattacharya in the remarks
they bave offered in regard to this BlIl

Thig Bill, as earlier pointed out,
deals with the Company whieh stil

*The original speech was delivered in Temil
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exlists even after the British left Indig,
In his remarks, the hon. Minister
made some very good observations .
garding the sickness of the industry in
different sectors. Bir, this is fairly
serious to take over the management
of the gick unitg by Government. The
Biil for the acquisition and transfer
of the undertakings of Messrs, Gry.
sham and Craven of India (Private)
Limited is based on the Industriesg
(Development and Regulation) Act,
1871. The management can be takep
over onlv for a temporarv period ang
this can be given back to the com,
pany by Government if they feel thyy
they can manage well

During the year 10687, when the bip
on takeover of sick textile mills came
up for consideration, it was clearly
provided for in that bill that after
taking over of the management of the
sick unis, they may not continue their
management for long and can returp
them hiock. UInder Sec. 8 and 7 of thig
Biu, it seems that Government hag
transterred the management of thig
company to another company whicl,
according fo Shri Dinen Bhattachary;
18 a sick industry. I mean they are
iransferring the management to Mey.
srs. Bralthwaite & Co. Sec 7 stateg
clearly that Government has got the
power to take over the management
of the company if it feels so.

In thig connection, I appeal to the
hon, Minister to stick to Section 7 that
there should be a t but
that should not be the management of
some bureaucrats but that should be
under the management of the rea]
workers who will see to 1t that their
industry flourishes. Sickness of &y
industry is not a new phenomenon,
The hon. Minister has made a referen.
ce to a sick unit and he must have
also given thought to that umt. In the
last thirty years, the hon. Ministey
may be aware that so many industrieg
had come up in a big way which haq
become gick. But the management of
the units dealing with public money
some how or other divert tie rfunud
of the sick industry to some othe)
industry. They try to divert funds ty

some other industry in the private pec-
tor industry thier own money may
cometo 5 to 10 per cent whereas the
rest of the comes or is financed
by the financial institutions or cor-
poratiohs of the States or the Centre
owned and controlled by Government
of India. The finance have been
handled by these people without any
check being exerciseq over that. The
Government come to know of it only
when the labour makes some hue and
ery that the industry is sick and that
they are unemployed. It is at that
time that Government come into the
picture and take that over

I would therefore make an appeal
to the hon. Minister to consider cer-
tain points which are wvery relevant
and important. As far as industrial
concerns are concerned. the Company
Affuirs ministry has no power to look
into the management aspect of such
companies. Even his own ministry
has no power to look into the manage-
ment aspect of the industrial concerns.
They con verily from the annual re-
port of the company received after the
approval of the Board. They have no
authority and they have no say. There
is nothing mentioned here for looking
into the proper management of such
concerns. Moreover, the financial in-
stitutions including the banks are ir.
responsible enough not to check up the
malpractices involved or mismanage-
ment that is laking place in such a
concern, and they never t{ake any
care. They come in the picture at
ithe last stage when the workers start
agitating. The auditors are helping
this process. The Chartered Account-
ants help the process of liquidation.
Only after a report is received from
the Chartered Accountants that the
Government comes to know. So, I
repeat the plea—I had made this plea
when my party was In power—to
nationalise the Chartered accountancy
profession.

Sir, many a time discussion has
taken place on the Floor of the House
abouf tfie importance of plaaning aad
acceptation of industmal process. In

developing economy acceleration of
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industnal process plays an important
role There should be a balanced
growth We have to take into ac
count the utilisation of resources The
utiisation of resources depends on
priority, need based and balanced
growth On many occasions we tend
1o forget this practice and many m
dustries come up in the game sector
which later on become gick The mar-
ket conditions may not be favourable
at all times

Sir there was a repori of the Indus-
trial Development Bank and they made
a study aboul the mckness ol the
banks In Apnl 1976 the then Indus-
tries Minister also had a conference
If then 1» such a Report 1 would like
to knuw whether the “‘himister wull
examine thege matters

Sir i you look at the textile indus
try you will find that many a time
Government has come forward with
different proposals In 1974 Govern
ment took over 104 sick textile mulls
Earlier they were running 73 sick mulls
Now, these mills which have been
taken over by the Government are
still mck malls.  Further a sick mll
needs vt of money to make 1t work
In the hight of thus Governmenti <hould
formulate itg approach towards sick
mills We have to thunk whether to
waste money on old machines and
also taking over the hability of the
industry or 1s 1t better to have the
same ndustry at a new place Sir,
textile industry is the one industry
which has exploited the Government
to the maximum You may loock at
the amount of concessions which they
have extracted from the Government
Now, thig industry 1s agein gowng to
become sick What 15 the permanent
solutior for this” 1 do not believe
in comnittees, I wish the hon Mims
ter to make some study in depth to
find a solution which can help the
government in solving ang curing this
trouble.

80 per cent of the financial commit.
ment of the sugar industry is for cane
prices the price of raw material and

prices can vary according to the cli-
mate monsoon, etc Sickness can come
in different ways I appeal to tihe
hon Mumster to «onsider all these
aspects and gee that something 1s doue
concrete and permanent to find a way
out, for the sickness of industries 1n
different sectors 1 endorse the wview
expressed by my friend from Calcutta
that he should through clause 7 see
that the management is handed over
to very capable people including
workers With these words I support
the Bill

SHRI CHITTA BASU (Barasat) I
am glad to say thal ihe hon Indus
iries Minister having a solid back
ground of the trade umon activity has
to a large extent understood the basic
problem of the sick industries of our
country In the course of hig ntro
ductory speech he mentioned some of
the basic problems which led to thus
unut s sickness Naturally at this stage
I do not want to dilate on that sub-
ject 1 urge upon lum to give serious
thought to the gquestion "ow to meet
the growing sickness in  industnies
of our country Basically the causes
are lack of working capital for cer-
taln industries, lack of credit, high
bank interest rates, lack of raw
materials or lack of markets Of
course there are other important as
pects mismanagement can bring about
sickness Having regard to all those
things, I suggest that the hon Minister
should study thig problem and find
out ways and means to avoid smickness
once and for all

The hon Minister lumself was
credited with the view that the work-
ers of the sick industries themselves
should take over the managememt and
try to run them Although an an-
nouncement was made sometime back,
nothing concrete had been gspelt out
by him As trade union activists we
also feel that it is difficult for the
workers themselves to manage the
entire show unless there is some tech.
nical advice from some quarter 1f
the hon Minister is really serious about
participation by workers in the
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management, In mamntaining or 1
creamng production and productivity,
he should spell out certain concrete
proposals m this respect and associate
the workers of our country in this
endeavour I would very much lke
it If he takes this opportumity to spell
out s thinking in this respect I am
also very much pained to know that
some Mimisters of Industry in the
States made o public statement At
Calcutta that i1t might become neces
sary, 1n certain cases of sick industry,
to reduce the labour component It s
really preposterous When the Govern
ment and the public financial institu
tions invest money for ndding a parti-
cular unit of i1ts crippling sickness the
principal consideration should be the
interests ot the workers there The
prime consideration should be to pro-
vide employment, and Government
should not consider the proposal for
reducing the labour component as a
condition precedent to the taking over
by Government of a sick unit May I
request the hon Minmster to make t
clear that that 1s not the policy of
governmenti in the matter of take over
of a sick umt” Rather the basic
principle of Government ghould be to
provide employment as also to gener
ate and expand 1t That should be
the social objective of Government
and not to reduce the scope of employ
ment and throw out the workers The
country needs & proper clarification
about the attitude of the Government

In this connection, I would refer to
the attitude of the Industrnal Recon.
struction Corporation of India. It 1s
taken to be an importiant instrument
n tructing dustries, parti-
cularly sick industries I have gotl
exampley to show that IRCI is devoid
of social objectives Their attitude 1s

more like that of a prnivate employer,
who thinks 1n terms of time and
motion study Any trade unionist will
understand what such a study 18 1
know a particular case in which IRCI
did not agree to take over a plant
because the time.and-motion study by
the group set up by it had suggested

that there should be a reduction m
labour component, i e unless the labour
force was reduced, IRCI was not wil
ling to take up the umt for reconstruc-
tion purposes This shows that IRCI
lacks a social objective Government
should make 1t abundantly clear that
the take over proposal would be con-
sidered entirely from the point of view
of the social objective of providing,
guaranteeing and enlarging employ-
ment This 15 the background In which
the entire thing should be viewed

I come to the Bill with his perspe.-
tive The proposal 1s for the amalga
mation of Gresham & Craven with
Braithwaite  Certainly Government
cannot squander money away There
has to be a commeicial point of view
underlying every proposal There 18
no doubt about 1t I think that evep
the economics of these two units have
not been studied properly Had 1t
been done I think the hon Minmster
would not have jncorporated the pro-
vision relating to such an amaigama
tion Braithwaites have eaten up
about Rs 32 crores from the Exchequer
and till now 1t 15 dependent flcanci-
ally upon the Centre On the other
hand Gresham and Craven Company
was granted only a loan of Rs 1 crore
from the Centre since Apnml this year
and 1t has already earned a profit of
Rs 23 lakhs and increased both its
working capital and capital 1nvest
menis Now you want to amalgamate
a umt lhke Gresham and Craven with
a concern like Braithwaite, whose eco
nomic wviability 1s much more doubt-
ful than that of Gresham and Craven

If you look at the figures of profit
and loss you will see that Braithwaite
incurred a loss of Rs 357 crores n
1972 73 which increased to Rs 533
ctores 1n 1976-T7T The financial posi
tion of Gresham and Craven 1s much
better, much more sounder as proved
by their loss figures In 19873 T4 they
incurred a loss of Rs 2017 lakhs and
n 1976-77 1t was reduced to Rs 2
lakhs In 1977-78 1t 1s expected that
they will earn a profit This unit 18
passing through an economic crims
and 15 likely to become wviable with a
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little pick yp assistance from the Cen-
tre But this umit is forced to be
amalgamated with another unit, whose
future is not known The Minister
owes an explanation to the House and
to the nation also as to what 15 the
rationale of amalgamating Gresham
and Craven with a company whoase
economic viability 18 very much iIn
doubt I would request the hon
Minister to drop that particular clause
which ties up Gresham and Craven
with Braithwaite

I also want to know fromr him why
the Government did not consider it
desirable to have a separate company
with a separate management to run
this wnit, mstead of having this amal-
gamaton

Finally I would like to share the
view of Shm Dinen Bhattacharyya
Since a petition made by the workers
of Gresham and Craven 1s pending
before the Petitions Commttee fur-
their consideration on the Bill may be
postponed t1ll the opimion of the Peh
tiong Committee 13 available to the
House That will do justice to this
House as well as to the workers n
this umt

SHRI K A. RAJAN (Trichur) Sir,
while introducing the Bill the hon
Minister has specifically stated that
this 13 a problem connected with sick-
ness 1in the industry A number of
hon Members have suggested that
1t would be better to have an entirely
different corrpany to take over this
unit in the interests of both manage-
ment and workers

While mntroducing the Bill the
Miruster was good enough to mention
some thing with regard to sickmesa
He has stated that mickness may be
due to various reasons Suppose an
industry as a whole 18 gick, there may
be some reasons for 1t, but if a unit in
an industry 18 sick, the reasona for
that may be different So, we cannot

club all these thinge togéther If g
whole industry is sick, there may be
problems connected with the very
structure of the industry If 1t iz an
export-oriented industry, there may
be problems connected with our ex-
port policy Take the case of the coir
industry It 1s a major, {raditional
industry which gives employment to
five lakhs of workers directly or in.
directly m our State It has gone
through many crisis and it 18 now
crumbling down and decentralisation
18 taking place To an extent mech
amisation i{s also being attempted but
how far 1t will heip the country which
has a developing economy and needs
labour intensive industries 18 a4 diff-
erent question

I am very pleased to find that the
Mimster 18 thinking aloud on this
problem of sick industries because, m
addition to the private sector gnd the
public sector we have now another
sector mamely the sick industry sector
in our country

This crisis 1n the cashew industry
for example, 13 due to problems con-
nected with our import pohey Take
the case of the handloom industry
There, 1t 18 an entirely different prob
lem It 1s concerned with our over-
all cotton policy

This 15 a very serious problem Slo
gans have been raised that the work-
ers should be gllowed to run the in-
dustries, but I wonder how, under the
capitalist structure the workers can
run these industries and how wonder-
ful things can happen

I want to mention specially that the
big industrialists and monopohsts are
really syphoning away the resources
They are deliberately doing things
Take the textile indusiry m Bombay,
for example The hon Minsier 18
quite aware of its problems There,
the big sharks are syphoning off
the whole resources So, how can
tve industry be , run? According
to the poliey announced by the
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Government these sick umts arg
to be attached to héalthy units in the
private gector, but what is going tp
happen? Ultimately these people wii]
take advantage of every concessiop
given to the sick mills gnd knll they
own umits whick are 1n good health
My request to him 15 to see that that
does not happen

The sick 1industry has become 3
common problem not only in the cen.
tral sector but also in the State sec.
tor The main question here 1s ong
of management There should be 3
sommotied managerent Agencies of
piivate mdustries should not be en
trusted with the management of the
sick industries There are cases «of
big industrialists who have manoeuv.
red to get into the management of
tne sick industries If you give the
management to such people who have
no commitment or ideology, nothing
will come out Because the sick .
dustry 1s becommg another sector, we
have to face the problem, and to solve
that there should be a management
pool Those who are comrutted to an
ideclogy and are interested in run,
mng the factories giving full employ
ment to the workers should be entrus.
ted with this task

Unfortunately, whenever a  sick
mill 18 taken over, the first questiop
that 15 asked 15 why not reduce the
number of workers why not reduce
their emoluments” Is that the prob
lem? The real problem may be elsa-
where While a smck mull 13 being
run, the worker should feel that it ;5
being run in his interest and that he
should also share the burden But aj]
the burden should not be put on the

worker g0 that he alone 1s not taken
to task for having to run a sick indus.
try

As regards the involvement of the
a #ick industry, the work.

ers should be involved in the manage.
industry from top to bot-

For the last so many years, We
seere Shat the workers iovolve
manageiment of the indus-

)
2

try s only to the extent of making a
worker a member of the Works Com-
mittee which has no authonty, no
power but only to look after how the
canteen 18 to be run There 18 no real
involvement of the workers The
workers should be involved m the
purchase, in the sale, in the produc-
tion and m all the sectors of the in-
dustiy They should feel that they
have a stake in the runmng of the
industry Then only the pioper in-
volvement of the workers will be
there

Trte hon Minister has clearly
brought out 4 problem in which all
are interested irrespective of the party
affiluitions The entire country 1s fac-
mg such umts The involvement of
the workers at all levels of the indus-
try from the top to the bottom level
shold be there I would request hum
to take that into consideration I
hope the hon Minster will take note
of n y subrmssions with all seriousness

PROF P G MAVALANKAR (Gan-
dhinagar) Mr Deputy-Speaker Sir
I start by broadly endorsing many
of the points which have already been
brought out so well by my colleagues
from both the sides of the House I
am glad fhat this particular Bill ana
the entire question of the sick indus-
tries and the industries in general 18
under the charge of my good friend,
Mr George Fernandes, who not only
because of his background has the
understanding and the knowledge of
the problemg involved but also, I hope
has the courage and the guts to 1m-
plement what he thinks must be done
in the interest of the mation I only
hope that the Govermment and the
Parliament will support such of his
actions as are in fhe interest of the
nation gnd the economy of the coun-
try

I am participating in this debate for
three major reasoms I want to ask
the hon Mmmster pointedly as to why
this particular measure came in the
forr of an Ordinance The Statement
of Olpects and Reasons does not spe-
cify the reasons for the promulgation
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«©f an Ordiance It says, since imme-
diate action was necessary, he did it
on 30th September We are now at
the stage of replacing the Ordinancé
into an Act 1 ask lim and the Gov:
ernment in genersl as to when we
shall give up the practice of ssung
Ordinances after Ordinances between
the end of one sessmon and the begin-
ning of another session It was a bad
habit starteq by the Congress Gov~
ernment and continued vigorously by
the Congress Government It 1s not 2
question of this party or that party
The power to 1ssue an Ordiance lad
down 1n the Constitution 1s only t2
be used in extra-ordinary circumstan~
wes when we cannot wait until the
day the Parhament meets 1 do not
know why an Ordinance was required
for taking over thig Company I would
like him to answer that point also

He also does not mention m thé
Statement of Objects gnd Reasons the
specific reasons He says For variouf
reasons, including mismanagement”
What are those reasons? 1 would
like him to tell Us Bt least a few
reasons, in concrete terms as to why
1t became such a sick umt, a sicker
unit and the sickest unit Those rea-
sons could have given us some clue to
the Government's thunking and hi#
thinking as to whether he has been
able to diagnose the problem correct-
ly and administer a remedy for the
sickness Thege two things are mussing
in the Statement of Objects and Rea-
#ons of the Bill

I am glad that the Mimster of Com-
merce, Mr Mohan Dharia 1s sitting
here, perhaps, for the mext Bill I
woulg ke Mr Mohan Dhara to re-
call a particular fact I come from
Ahmedabad Many of ry friends here
have talked about units m Caleutta,
Kerala and other placés I think,
‘both Mr Dharia and Mr George Fer-
nandes know ety Ahmedsbad whilch
18 my constituency there are mare
than 65 textile units and g substantial
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majority of them are either mek or
they are rapidly going towards sick-
ness On l4th August thug year when
my good friend, Mr Mohan Dharia,
was In Ahmedabad, the workers of
one particular mull—I wall not go into
the delmls of that—, namely, the Ah-
medabad Lakshmi Cotton Mill met
his and handed over a memorandum,
to hum

MR DEPUTY-SPEAKER Is it part
of Gresham and Craven”

PROF P G MAVALANKAR
That 1s why, Sir, 1 perfaced it by say-
mg that I will not go into the detaus
ol the case But, naturally, I am
hound to take advantage of the de-
bate going on on sickness in geneial
and mnvite attention to the sicxness of
a particular mull in my constituency,
namely, the Ahmedabad Lakshmi Cot-
ton Mill Mr Mohan Dharta went
to the extent of saying, ‘I will talk
about this matter to the Ministers in
Gujarat, and after I go to Delhi I
will see to 1t that thus mill begins to
function before Diwali’ I am sorry to
say, not only Diwali 18 over, but on
November 15, this very month, the
management put up a notice there
saymg that ‘the mill 18 now totally
closed” Neither the Gujarat Govern-
ment nor the Government of India 1s
able to do anything Why I am con-
cerned 18 because more than 1700
workers have been suddenly thrown
out of employment, including the staff
of that mll

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA) My hon friend should quote me
fully What I saxd was this If the
Gujarat Government wants, if they
find that thig 15 a viable proposition,
then in that case, they can That, he
has forgotten

PROF P G MAVALANKAR I
do not want to quote him incomple-
tely I am glad, he hag completed 1t
My pamnt w thin Mre, Dhasls, axd the
Minusters 1n Gujarat, after all, belong
to the same Party, to the same organi-
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gation They must try to work mm a
cooperative and partnership spirit and
see that something comes out It 1s
no use the Gujaraf Government saying
‘Go to the Government of India’, and
the Government of India saylng ‘Go
to the Gujarat Government' Where
will the people go?” Between the two
Governments!

I am glad my friend, the Mimster
of Industries has talked about this
sickness of various umts n Parla
ment today I also heard him last
week 1n Delh; at a public function I
thought he was almost quoting my
own words and my own feelings when
he said that ‘the smick mills are always
sick, but the management are never
sick' In fact Sir, the sicker the
mill, the richer the management' That
18 the difficulty That 15 atrocious
That must be condemned Why I am
raising this 1s because, I find that 1n
many of these companies and con-
cerns, the managements are gven
undue latitudes, mudat after mudat,
another hearmg after two months and
s0 on and so forth The poor workers
are 1in the meantime continuously
suffering Why this soft-pedalling to-
wards the mranagerm@nt all the time?
Perhaps, 1t is because they are more
wvocal, they have their offices in De'hu
and they try to pressurize you and me
Of course, you and I may not allow
ourselves to be pressurized That 18
a different matter But the fact 1s
that they have strong lobbies in Gov-
ornment of India, 1n the States in
Parbament outside Paruament in
Legislatures and in the Press RBut the
poor workers who are mn lakhs, have
no such lobbies, they are not wvocal
they are not articulate enough 1u
brirg out their grievdfices T request
both the Ministers who are now sif-
ting here And the entire Government
to see that the manag&ments are also
taken to task Not only that, if
sickness takes place, why should thre
management, who is not sick, also not
be penalised in terms of theiwr being
forced to pay a parf of 1t? I say this
PBecsuse the National Textile Corpora-
tion, unfortunately, cannot deliver the

Bull

goods to a significant extent As thungs
go, the NTC itself will be in need ot
treatment or mjection. The tragedy
18 that the doctor himself has become
the patient Therefore 1t 18 no use
saying to the Governitent all the time,
lake more mulls Instead of 103 1t
wouid be 245 or something like that

That 15 all That 18 not the way out

1 agree In the meantime, however.
wnat are the workers and thewr fami-
lieg to do m various parts of India? I
am making only two pomts before I
come to the Bill The Ball part 15 very
simple I would like Mr George Fer-
nandes and Mr Mohan Dharia, 1n fact
the entire Government, to come out
with a well-thought out, proper, com

prehensive industnial policy That i3
number one Number two Is thie

They must also have a definite study

oriented and action-oriented plan o
deal with this sickness as early a» pos-
sible—by looking into all aspecls of
the mratter We want this particular
statement to come from Mr George
Ferrandes before the end of this Ses-
sion so that when we go back to our
constituencies we can at least give
them words of comfort, 1if not bread
and butter, which they have been
denied for the last six months wur
more

1500 hrs

Now, coming to the Bill m guestion,
I want to mahe one or two points
briefly 1 find that in Chapter III ot
the Bill on page 5, there 1s a heading
‘Payment of Amount’ 1n wilu~h the
Mimmster says how the payment will
be made to the workers in 1cspect of
their dueg and to the management
also A sum of Ra. 176 ciorss 13 be-
ing provided 1n the Bill which would
go to clear the dues to the workers
of the corpanyv and tu the banks
Over gnd above this, a sum of Ra 320
lakhs 15 being paid to the erstwhile
management! Why should the ersi-
while management be paid all this? In
fact, they have been reSponmble for
more and more deterioiation during
these last several years Why could
net the Government think m terms
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of—] am just gaving an idea—confis-
cating part of the assets of the direc-
tors concerned, pay from manage~
ment's huge profits and large wealth
to the workers etc, and not from tne
Government money, which i3 your
money, my money and the puble
money? Why shoulg the common nian
in this country, who 1s alreadv poor
and even below the poveriy lme, be
compelled to pay this amount and nol
a farthing or paise should come from
the private directors, the management,
who had gwned this company and
many such compsnies in India and
abroad?

Secondly, a sum of Rs. 77 Jakhs hag
to be investeg for modernization ana
expansion of the wundertaking, So
far so good As many hon. Membery
have said, unless you pump in a lot
of money for modernization, you can-
not really get rid of the problem of
sickness, But, while it has been men.
tioned that Rs 77 lakhs will be given
for modernization, the hon Mimster
has not given us the facts—it least I
could not get as 10 what 's the
total value ot the assets of the Com-
pany which he hag now taken over,
I would hke him to give that figure

With these words, I conclude, Si~

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): Mr,
Deputy-Speaker, Sir, I am mndeeq Flag
that we had this chance to discuss
problems of sickness in general and,
to some extent, Braithwaite and Com.
‘pany because as I have observed, most
of the fire of the hon. Memberg was
directed towards Braithwaite ang
Comrpany rather than any other spe.
cific umt. This 1s because, there are
& number of sick units; Gresham ang
Craven of India (Private) Ltd., itselt
is a sick umt which has made losrey
end !s still making Josses,

4 number of points have been rafs.
ed m the course of the discussions. |
wowid Uke to start by answering the

st one ma to why was the Ordinance
necessary.

I am myself opposed to any rule by
Orwrances; T3ave opposed i* riwars
I shall never feel myself comfortable
#ud 1 hope that it will never be neces-
sary for us, for thus Governman. to
ever 1ule by Ordinances. In thus par-
ticular case, 1t was not a political de-
cision that we were 1implementing
through an Ordinance. This uni was
takur gver several years ago and urder
the IDR Aci, there was a mordto-
rum on all the habilities, Niww ihe
tive-year period of the mora*c=ium
exr red on the 13th August, 1877, We
ceu'd have waited for this ses«ini 10
stext and come with this Ball buw it
wnula have meant a number of cascs
n. verious courts, particularly in Cai-
cutty by a number of people tp wh m
to', company owes money jmmel:ate~
ly seeking payment of thir dura and
we would have landed ourselves in a
lot of hitigation apart from having to
uncs r-write the habilities of the ore-
vious owners In fact, there was a
delay. Ewven in 1ssuing the Ordinance
there was a delay. The Ordinance
should have been 1ssued the dav the
moratorium has expired We waited
for a few days. The Ordinance was
18sued on 30th September. I would
Iike to assure the hon. Members that
80 far as Ordinance of this nature 1s
concerned, 1t 13 designed primarily to
safeguard the interests of the public,
to safeguard the interests of the work-
erg and to safeguard the interests of
the umt and not in any way to create
problems for the people.

There hag been this attack on Brait-
waite 1 wonder how the hon. Mem-
bers would have reacted if instead of
Gresham & Craven Bill we were to
come forward with g Braithwaite
Bill

SHRI DINEN BHATTACHARYA: It
will be the same.

BHRI GEORGE FERNANDES: I
am not sure becsuse when ft comes
to the take-ower of a particular unit,
then we are concerned with the wel-
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fare of the particular umit For in~
stance when one talks of the amount
of money that has been sunk jn Braite
hwaite—personally I do not approve
of the phraseology used by two of the
hon Members when they said that a
large amount of money has becen eaten
up by the management of Brait~
hwaites If there are specific cases
where any one 1in the management
hag caten up even one paise, I shall
deal with him as ruthlessly as possi~
ble

SHRI DINEN BHATTACHARYA 1
will send you the copies

SHRI GEORGE FERNANDES But
the money that has so far gone mnto
the Braithwaites, in so far gs my un-
derstanding of the situation goes, has
not been eaten up It has not been
sunk For 1nstance, in Braithwaite
we have to-day a thousand workers
who have just to be kept there with-
out any work but they have to be
paid and I am sure my esteemed fr-
end and colleague, Comrade Dinen
Bhattacharya would nave led a pro-
cession of these workers insisting that
not one man should be retrenched
and that even if there 1s no work he
should have been kept there In fact
that was the burden of the speech of
Comrade Chitta Basu and also com-
rade Dinen Bhattacharya and per~
haps my friends here

AN HON MEMBER
yourself

SHRI GEORGE FERNANDES Of
comse all that I am pleading for fa
a certamn rational approacth not a
total one-dimensional and one-track
appiroach but an understanding of the
situation So Braithwaite 13 unde:
difficulties If Braithwaite over the
years had a poor showing, there have
been a number of reasons Let us exa-
mine these reasons But let us not
use the occasion to say that Braith-
wate 18 a bad company, it was badly
managed and i1t was not looking after
the finance properly The canteen
question was raised and the Minister
of State for Defence was quoted fio
say that from Rs 40 lakhs the amount

Including

has gone to Res 80 lakhs I have made
the statement, not only the Mimster
of State for Defence In fact, when
1 was discussing the overall sickness
in various umnts managed by the Gov-
ernment of India in West Bengal with
the Chief Ministe: of West Bengal, I
pomnted out to him how in Braith-
wailte Rs 80 lakhs 15 paid only as
canteen benefits Some of that money
15 misused by the Canteen Committee
=1 pr not 1 aged by the
management but by the workeis be-
cause the Canteen Committee 1 the
Workeis' Committee

SHRI DINEN BHATTACHARYA
You 1nquire

SHRI GEORGE FERNANDES I
am only pointing out I am not mak-
ing any allegation agamnst anybody
because these are particular problems
some of which we have inherited not
as & company but as a part of the
total industrial culture thiough which
we are moving and as a part ot our
trade union approach So we need to
look into this problem not by attack-
ing a particular company, not by at-
tacking « paiticular undertaking but
by appreciating the problems which a
government undertaking 1. facing at
a certain point of time

In Braithwaite for insiance the
company had to execute orders where
losses were inevitable Now the op-
tions 1n a situation of that nature
were as a wagon-supplying comrany
on each wagon vou lose money You
know how much you are losing
What 1s the option? Either you say, I
shall not take any order, or you de-
cide to underwrite a certam loss exe-
cute the orders, get the exchequer to
pay a certain amount of money, un-
derwrite some losg and say that 7,000
or 6 000 workers employed in the units
are not demied their employment If
you therefore take a decision to keep
the company going even at a loss then
you cannot complain that lot of money
1s being sunk in that umt As vou
know, our options are very Limited,
the options are very narrow
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SHRI DINEN BHATTACHARYA:
Change the management.

SHRI GEORGE FERNANDES:
If changing management is to provide
the real solution to all the problems,
then, we can change all the manage-
ment.

SHRI DINEN BHATTACHARYA:
In respect of Railways and others you
must see that they get the prices
which are fixed. You have to start
from that.

SHRI GEORGE FERNANDES:
1 am glad that TV point has been
brought home, It is not only the man-
agement, it is the railways; it is not
only the rallways but it is the steel-
producing unit, cost of steel and so
on. There are also number of factors
like power. 1 don't get power in West
Bengal, Units could not operate to
their maximum capacity because
there is no power. Therefore, when
we are discussing matters like these
we should not be too harsh on any
particular unit. They are managed by
people who have been moved into
positions of management in order to
nurse those units, Take Braithwaite
for instance. When we took over the
production was Rs. 530 crores. This
year the targeted production is of the
order of Rs. 22 crores. Same js the
position in Gresham and Craven.
When it was taken over in 1972-73
the production was 3.66 lakhs. This
year the targeted production is 2
croreg and 6 lakhs, Therefore, one
should not take any one-dimensionul
approach and say this is wrong. We
have got geveral problems and not
only the problem of management.
There are a number of factors and
we are examining all these and I
hope that in the next few weeks
Government will have the opportunity
to formulate and declare a wolicy for
dealing with these sick units.

While speaking on the Demands for
Grants, I mentioned about a monitor-
jag cell in this ministry, We ure doing
this monitoring work, The Reserve
HBank hay the monitoring cell. The
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banks are doing monutoring work. The
first warning signals are those which
gome from the banks. Others may have
some stake in keeping the unit going,
but the banks have the stake ol their
own money. They are the first who
can provide us with these warning
signals, We have told the banks about
this. The Industry Ministry func-
tions as the nodel point, which gets
all the feedback from the Reserve
Bank, from the various banks etc. ant
thus we will be able to take preven-
tive measures. In West Bengal 150
units are lying idle. They are sick
units, While 1nitiating the discussion I
said that we have over 80,000 units
of the small-scale sector which are
sick all over the country.

So, it is a massive problems which,
by blaming the management or by
blaming anyone sector, cannot be
solved, There are good managers;
there are bad managers. You have
good managers in the private sector
and you have also good managers in
the public sector. You have also bad
managers in both the private sector
as well as in the public sector. There
are very good engineers who turn out
to be first-class managers. There are
first-class managers who turn out to
be very bad administrators. So, we
have this human problem. I would
most respectfully submit to the House
that one should not generalise this
aspect by good or bad manugement by
picking up one particular individual
or a particular company.

In go far as the decision to have
this unit managed by Messrs, Braith-
waite is concerned, I have made it
amply clear that it is not a question
of my personal assurance. The law
itself, the bill, itself says that the
Government will take a final decision
in the matter. There is no question of
a split mind or one track mind, Here,
we have to take a certain immediate
decision on the issue of an ordinance.
Along with the ordinance, we had
also to give this company for the
management to someone; we decided
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that gince Messrs Braithwaite and Co
have got all the Infra-structures to
manage the unit, we should imme-
<iately ask the company to manage
this company It 1s not for any other
reasons Here the wages are paid or
will be paid by somebody And s0,
the gervice conditions of the employe-
es are to be protected It 1s
for the purpose of looking alter that
as a separate umit as and when we
reach the point ot setting up a sepa-
rate company for this umt that this
thing 18 bemng done As a malter of
fact, to-aay, we are cngaged i this
kind of exercise in our mimistiy When
we are examining all the sick units
in West Bengal particulaily, those
unmts which are i the engineering,
wagon building and allied industries
side—Jessops Biaithwaite, Standards
Buin and liesham and Craven are the
units which are concerning ihemselves
with the production of items which
the railways need—I behieve that 1t 1s
not necessary for us to have all these
units When I say that 1t may not be
necessary for us to have so many
units with so manv overtheads then
people will start asking questions as
to what will happen to the workers
and what will appen fo the existing
establishment etc  So we are consi~
dering as to what should be done? Is
1t possible to amalgamate them 1into
one and 15 it poasible to ask Messr=
Braithwaite and Co to whom  the
management of this company 1s being
transferred that 1t should not produce
the items which are not more in de-
mand or when there 12 no adeguate
demand for the wagons This has got
an 1dle wagon capacity Nobody per-
haps wants to diversify these units
We can make one or two of them to
produce the wagons we can make one
of them to produce other structurals
with certain additiona] investment for
certain modermsation or even with
a certain rationalisation  And it
should Le possible for us {o bring
about a certain change So we are
presently working on this and I hope
that I would be able to produce a
report on the bams of restructuring of
some of the umits ;n  West Bengal
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which are engaged in producing items
ef the railways Thig will be brought
about soon This 18 one of the other
reasons ] gppeal to the hon. Members
to understand this  Just now we
decided not to immediately create a
separate corporate body or to create
the whole superstructure with Chair-
man, Managing Director, General Ma-
nager gnd all that which go with
them Rather we want to see that this
umt i1s managed by Messrs Braith-
waite and Co pending our taking an
overall view of the whole engineering
industry in West Bengal and comung
to fina] decision on the management of
all these umts

Sir, there ale a number of other
points which have been made which
are constantly under discussion Take
workers' participation! How much of
workers involvement should be there
in the management of these indus-
tiies  Shry Dinen Bhattacharya has
alsg discussed the capitalist and none
capitalist or the socialist economies
and made a few sweepmng statemcnts
Iwould piefer notto join issues with
him today I believe in a decentral-
1sed economic sei-up and that i1 why
I will nol jom 1ssues with Comiade
Bhattacharya today He also made a
very interesting point that any com-
pany managed by the British 18
bound to turn sick This against 1s
a sweeping statement I do not believe
that the Briish have eny particular
reason to make their companies go
aich If Gresham and Craven went
sick 1t went sick for a variety of
reasont We wil] find out the 1easons
We know what those 1¢1s0ns are
We cannot generalise those reasons
n 1espect of any company We shall
be able to deal with this problem and
find hopefully lasting solution to this
problem of sick industiy Where wor-
keis participation 1s conerined Shn
Vayalar Rav1 has in fact becn very
demanding Hc referred to mv trade
union background and alse what kind
of workers' participation should be
there Comrade Rayan also  spoke
about the workers' participation At
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what level should workers' participa-
tion be brought about!

SHRI VAYALAR RAVI At al]l the
levels

SHRI GEORGE FERNANDES
At the factory leve] there 1s a certain
kind of workers' participation, namely
Works Committees Experiments have
been made by associating woikers at
the top level of management I do not
wish today to narrate specific instance
but as a trade uniomst have personal-
ly experienced the problems of wor-
kers’ participation at the top

SHRI DINEN BHATTACHARYA
They become ‘dalals’

SHRI GEORGE FERNANDES
He has answered my problem It 18
a.question of entire industrial manage-
ment culture At what level shall
we associate and how shall we asso
ciale and rather than sloganise on this
question if we can discuss these 1ssues
at various levels in government and
outside and come to certain conclu-
siong there will be nothing like it Fou
instance, when I gpoke on the De-
mards and Grants of my Mimstry I
said that if there are units which the
private owners are not able to run
let the workers take them over There
Was a good response from workers of
certain individual umits 1 received
some proposals We are considering
those proposals They were not com-
plete proposuls But I was surprised
when Comrade Dange and Comrade
Ranadive two estecmed friends of
mune and many of us here, were the
most violent in their approach to
my offer They said this whole idea
of asking workers to run the sick
units 1z making the workers run ca-
pitalism I jomned issue with them on
thig matter in public Now, this 1s
again an approach which inhibits any
serious discussion on a problem of this
nature If workers’ participation or
workers’ ownership or workers' fin-
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volvement has got to be discussed
then a beginmng has to be made
somewhere I would not suggest that
here there 15 a good umit you may
take over That is a proposition in
itself Someone can make that propo-
sition We can discuss that prposi-
tion Suppose the government 18
taking over a unti and putting in pu-
blic funds to make that unit run Let
« workers' commttee be formed in
that umit They money which would
come in the normal course through
banks or other financial institutions,
let 1t be funnelled through the work-
ers’ commiitees, whom so ever we
may appoint as caretaker or manager
or admimstrator or director Let the
workers run and let them hire their
managers lel them decide the wage
structure lelt them decide the to
tal form of management, let them take
over and run that urut I am not as-
king them to make sick capitalism
healthy, not at all You yourself
work as a worker, whalever your
political 1deowogy or convictions @y &
leader of the workerg you come for-
ward and take over this unit and see
that nobody ruins 1t Rather than
have a manager who according to you
may later on turn corrupt, who accol -
ding to you may later on prove to be
a non-manager why not let the work-
ers themselves organise into a com-
mittee which takes over that unit, ap-
point their managers and run 1t Let
us make an experiment We discuss
workers' participation in management
I am not talking of the workers sec-
tor, I am talking of workers really
taking responsibibty, at some point
of time I beheve we need to iniliate
such things

SHRI VAYALAR RAVI Do you
think that in the present economie
and financial gystem prevailing m the
country this is workable?

SHRI GEORAGE FERNANDES I
believe it 1s workable Are there not
workers' cooperatives, industrial co-
operatives® Are not the industrial
cooperatives within the parameters of
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the existing system® We are not &as
of now powsed for a total structural
change in our political or economic
system We have certain problems
While dealing with those problems,
18 1t possible for us to create a new
industrial culture where the worker
takes a specific responsibility? That
is the question I am not suggesting
that we can resolve this problem over
a debate on Gresham and Craven

SHR] VAYALAR RAVI I wish the
offer comes from BEST Bombay

SHRI GEORGE FERNANDES I am
posmg this question so that we can
have a discussion on this 1ssue and
come to some understanding some con
sensus so that an experiment can be
made

It was, I think, Mr Rawvi again who
wanted to nationalise audit In other
words, he believes that the moment
an ndividual citizen 13 nationalised
he becomes an honest citizen If an
auditor 15 corrupt, if an auditor 1s
purchasable and gives a false report
then, whether he 1s a private audito:
or whether he 1g part of a huge levia-
than of a public sector audit corpor-
ation, he wou'd be the same man our
problem 1s with men our proplem 1s
to get clean, honest men

SHRI P RAJAGOPAL NAIDU
(Chittoor) Thcn natwnalisation hns
no meanming at all

SHRI GEORGE FFRNANDES Pu-
blic ownership o1 nationalisation as
a phlulosopiy a8 a principle 18 one
question that 19 different Mr Raus
point wa» difluent  When vou have
private auditois they go and give you
a cerfific e @ the manner in which
the private owner asks them to give
a certificate Messrs X Y Z are to-
day a private enterprise, a firm of ch-
artared accountants, euditors Mr
Ravi s case 18 that they are dishonest
men Immediately they turn fiom
a private limited company to a Gov
ernment of India undertaking XYZ
become honest men My submission
is that they do not

FPROF P G MAVALANKAR I
agree that nationalisation as such will
not be a remedy But if 1t is nation-
alised they will be made accountable
to Pailiament, whereas private people
:i'lt. not accountable to Parliament at

SHRI GEORGE FERNANDES With
great respect, despite all the account-
ability, despite all the efforts made
by all the committees of parliament,
one has to sit in the char of the
munister of Industries and look at the
questions that are posed 2bout all the
things that go on

SHRI VAYALAR RAVI Is it then
proper to understand that the Comp-
troller and Auditor General's func-
tioning 1s not honest” They have the
same functions, they are doing the
same functions Can we draw a con-
clusion that they are also dishonest?

SHRI GEORGE FERNANDES That
s not the pomnt There are good
ministers and there are bad minsters,
there are honest auditors and dis-
honest auditors there are good public
men and bad ones But let us not
elevate human natwe and human
character to a public geclor and pri-
vate sector equation Let us not do
that There are good Congressmen,
and theie aie bad Congressmen

Oui pioblem in fact 15 to improve
production and to improve producti-
vily And whether a unit 15 owned
privately or publicly production and
productivily are aspects There, we
should apply our munds far moe st-
1jously 1.an we are doing now There-
fore I was upset when Mr Chiita
Basu referied to the IRCI ina ting on
{ime-and-motion study as though that
study was an antl-worker on Any-
wa, that wag the impression he gave
me

SHRI CHITTA BASU My point was
that IRCI should have a social objec-
tive, but instead of having it 1if 1t re-
lies entirely on the time-and-motion
study, then the problem will not be
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solved but will become all the more
complex, and i1t will not Lbe possible to
provide employment or to enlaige 1ts
scope

SHRI GEORGE FERNANDES: I
entnely agree that there must be
sorial objectives, but they must also
be tempered with efficient manage-
ment

SHRI CHITTA BASU- Agreed,

SHRI GEORGE FERNANDES: So-
cial objectives cannot be considered
in 1solation We should not say that
a unit may make losses; but for pur-
poses of following social objectives,
we should not worry about how Lhat
umt is run—whether cffiviently or
otherwise

SHRI CHITTA BASU: That does
not mean that you should throw a
large number of workers out

SHRI GEORGE FERNANDES:
Finally, everything revolves round
the point whether workers who are
theie, should be there o1 not. This
1z whether the best and maximum
efficiency has got to be introduced
into the functioning of those umits, I
am also agamnst retrenchment of
workers, I don’t want any worker to
be retrenched or punished for a fault
for which he 13 not responsible All
my life I have fought for it. There
18 no reason why 1 should take a
different position now. When institu-
tions ltke the IRCI insist on a time-
and-motion siudy, try to find out Lhe
viability of a unit and the best means
of making a sick umt get back to
health, some exercises ate necessary
and I fee]l that one should not get
exercised 1f they try to study the
problems and go into the job of find-
ing solutions that are not ad hoc
ones, but are solutions that may
finally nurse the umt back to health

SHRI CHITTA BASU: But those
wokerg should not be thrown eut of
employment only on considerafion of
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the fect that the time-and-motion
study has come to a particular set of

conclusions.

SHR! GEORGE FERNANDES: Ta
the best of my knowledge, 1t hag not
happencd so far, and I would Iike to
assure the hon. Member that it shall
be my endeavour tg see that workers
are nol thrown out of jobs when we
deal with problems of sick umts.

I think I have met the valious pro-
blems raised by the hon. Members
who patticipated  n the discussion
There ware 1 or 2 questions, One
question relates to what Mr Muru-
gesan gaid He askcd why 15 1t that
we have provided for Rs. 32 lakhs
for payment to the company, under
section 9(1) The same question was
alsp raived by Prof. Mavalankar.
This money 1s not going to the Com-
pany; not 1 ple of this goes to the
Company Hon  Members will see
that there 15 a Schedule to thig Bill
at fage 14 Category I and Category
II of the Schedule refer to wages,
salaries and other dues of the Com-
pany and loans advanced by the Cen-
tral Government and loans advanced
by the banks They take care of
Rs 178 Jakhs that we are providing
tin section 8 The 1emmmng Rs.
325 lakhs will go to meet the rest of
the habiliticg 1n that order in which
we have decided the prionities. The
Commussioner will deal with “his
guesilon I would like to assure Prot
Mavalankar, Comrade Murugesan and
the House that not one ple of the
money that is now being set apart
1s going to the previous owners of
this Company.

One word ahout the petition, A
suggestion was made that we might
awalt the decision of the Petitions
Committce Comrade Dinen Bhatta-
charyva 15 a very very experienced,
seasoned veteran  parliamentarian.
He knows that the Petitions Com-
mittee 15, what it discusses and what
recommendation it givea.

SHRI DINEN BHATTACHARYA:
Still, it is a Committes of Parliament.
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SHRI GEORGE FERNANDES 1
regpect that Committee I have great
respect for that Committee In fact,
I have served in that Committee for
four years 8s a member of the Peti-
tiong Commuttee In fact I put some
hife into that Committee My sub-
massion 1, that certain points have
been made before the Petitions Com-
mittee lhe very same points have
heen raised and discussed 1n this
llouse The issue that has been rais
ed In the petition 1 have dealt with
both in the opeming remarks and in
my reply

{ would now request the House to
accept the varioug clarificationy that
\ have given and withdraw the var-
ous amendm nts that have been pro-
posed some of which are due to &
mi~ understanding fo: example the
nne reducing the amount to one
rupee 1 commend the Bill for
consideTarion

R  DRPUTY-SPEAKER The
questivn 1s

‘That the Bill to provide for the
acquisition and transfer of the un-
dertakings of Megsrs Gresham and
Ciraven of India (Private) Limited
jor the purpo~e ol ensurmng the
conunuity of production of goods
which are vital to the needs of the
Raillways end of the industries
manulacturing englneermg pro-
ductg and for maiters connected
therewith or incid~ntal thereto, be
taken into consideration

The motion was adopted

MR DEPUTY-SPEAKER We will
now take up clause by clause zon-
sideration

The question ;s

‘That clauses 2 and 3 stand part
of the Bill

The motwon was adopted
Clauses 2 and 3 were added to the
BilL

Chiime 4 (Genevul effect of vesting)

SHRI DINEN BHATTACHARYA.
I beg to move

Page 4 hnes B and 4,—
omit “or the Braithwaite and
Company Limuted” (4)

MR DEPUTY-SPEAKER I will
now put amendment No 4 of Shn
Dinen Bhattacharya to the vote of the
House

Amendment No 4 was put and
negatived.

MR DEPUTY-SPEAKER The
question 1s

That clause 4 stand part of the
Bill

The motion was adopted
Claus. 4 was addcd to the Bull,

Clause 5 — (Cuntral Government or
Braithwaite and Company Lymated,
or the Gotcrnment Company not to
he hable for prior habilitres )

SHRI DINEN BHATTACHARYA
1 bey to move
Page 4 9 and 10—

omit o1 the Braithwaite and
Company Lamited (5)

Page 4 line, 16 and 17,—

omit or tho Braithwaite and
Company ©Limited' (6)

Puage 4 line 24—

omit of the Braithwate and
Company Limuted (7)

Pige 4 lines 29 and 30 —

omit ‘;1 the Braithwaite and
Company Limited” (8)

MR DEPUTY-SPEAKER I will
now put the amendments moved by
Shi1 Dinen Bhattacharya to the vote
of the House

Amendment Not B to B were put end
negatived
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MR. DEPUTY-SPEAKER: The
question is:

“That Clause 5 stand part cf the
Bill.”

The motion was adopted.
Clause 5 wag added to the Bill
Clanse 6.— (Vesting of the wunder-

talengs of the Company in the Braith-
waite and Company Limated )

SHRI DINEN BHATTACHARYA:
1 beg to move:

Page 4, line 38,—

for “instead of continuing” sub-
stitute “continue” (9)

Page 4, lines 38 and 30,—

omit ‘“or the Braithwaite and
Company Limited,” (10)
Page 4, line 43,—

for “the Braithwuite ang Com-
pany Limited”

substitute “the Government Com-
pany” (11)

Page 4, line 44—

for “the Braithwaite and Com-
pany Limited”

substitute “the Government Com-
pany” (12)

Page 4, line 49,—
for “the Braithweite and Com-
pany Limited"”

substitute “the Government Com-
pany” (13)

MR. DEPUTY-SPEAKER: 1 will
now put the emendments moved by
Shri Dinen Bhattacharya to the vote
of the House,

Amendment Nos, 9 to 13 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 6 stand part of the
Biull.”

The motion was adopted.
Clause 8 was added to the Bill

Clause 7— (Power of Central Go-
vernment to direct vesting of the un-
dertakings of the Company 1n a Gov-
ernment Company )

SHRI DINEN BHATTACHARYA:
1 beg to move:

Pege 5,—
omit lines 1 to 12 (14)

Page 5, lines 17 and 18—
omit ‘“or the Braithwaite and
Company Limited,” (15)

MR. DEPUTY-SPEAKER: I will
now put amendments moved by Shri
Dinen Bhattacharya to the vote of the
House.

Amendment Nos. 14 and 15 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 7 stand part of the
Bill"

The motion was adopted.
Clause 7 was added to the BilL

Clause 8 was added to the Bill.
MR. DEPUTY-SPEAKER: The
question is:

“That Clause 0 stand part of the
Bill."

The motion wag adopted.
Clause 9 was added to the BilL
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Clanse 10,— (Management etc. of
the undertakings of the Company )

SHRI DINEN BHATTACHARYA:
&ir, I beg to move:

Page 6, lne 8, —

for “The Braithwaite and Com-
peny Lamited”

substitute “The Central Govern-
ment” (18)

Page 6,—
for lines 14 to 23, gubstitute—

“(2) Where a Direction has
been 1ssued by the Central Go-
vernment under sub-section (1)
of section 6, the undertakings of
the Company, and the right, title
and interest of the Company 1in
relation to itg undertakings, ghall
vest 1n the Government Company
specified jn such section” (17)

MR DEPUTY-SPEAKER 1 put
amendment Nos 16 and 17 to the
vote of the House

Amendment Nos 16 and 17 were put
and negatwed

MR  DEPUTY-SPEAKER, The
question 1s

“That Clause 10 s*and part of the
Bill”

The motion was adopted.
Clause 10 was added to the Bill

MR DEPUTY-SPEAKER: New
Clause 10-A Dr Ramp Singh—
abgent

Clause 11— (Duty of persons 1n
charge of the management of the un-
dertakings of the Company to deliwer
all assets, etc,)

SHRI DINEN BHATTACHARYA
Sir, I beg to move:

Page 6, Line 25—

for “the Braithwaite and Com-
pany Limited” substitute “a Gov-
ernment Company or on the ap-
pointment of a custodian” (18)

Page 6, line 25—

for “Braithwaite and Company
Limuted” substitute “Government
Company or the custodian” (19)

Page 6, lines 27 and 28,—

for “the Braithwaite and Com-
pany Limuted” substitute “to a Go-
vernment Company or on the ap-
pointment of a custodian" (20)

Page 6, lines 27 and 28,—

for ‘Braithwaite and Company
Limited” substitute “Government
Company or the custodian” (21)

Page 6, Iincs 31 and 32,—

for “the Braithwaite and Com-
pany Limited” substitute “the Go-
vernment Company" (22)

Page 6, lines 32 and 33,—

for “the Braithwaite and Com-
pany Lamted” substitute “the Go-
vernment Company” (23)

Page 6,—
for lines 37 to 42, substitute—

“(3) On the vesting of the
management of the undertaking
of the Company 1n a Government
Company the provision of sub-
sections (1) and (2) shall apply
to or in relation to, the Govern-
ment Company” (24)

Page 6, Iine 40,—

for “the Braithwaite and Com-
pany Lamuted” substitute “the Go-
vernment Company or to the Cus-
todian” (25)
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Page 6, lineg 41 and 42—

for “the Brafthwaite and Company
Limited” substitute “the WGovern-
ment Company or to the Custo-
dian” (26)

MR. DEPUTY-SPEAKER: 1 put
amendment Nos. 18 to 26 to the vote
of the House.

Amendment Nos. 18 to 26 were pul
and negatived.

MR. DEPUTY-SPEAKER: The
question 1s.

“That Clause 11 stand part of the
Bm.”

The motion was adopted.
Clause 11 was added to the BillL

MR. DEPUTY-SPEAKER: The
question is:

“That Clauses 12 and 13 =stand
part of the Bill.”

The motion wag adopted.

Clauses 12 and 13 were added to the
Bill.

MR. DEPUTY-SPEAKER: Dr.
Ramiji Singh—Abeent,

The question is:

“That Clause 14 gtand part of the
BilL.”

The motion wag adopted.
Clause 14 was added to the Bill

MR, DEPUTY-SPEAKER: The
Question is:

“That Clauses 15 to 33 stand part
of the BilL"

The motion wag adopted,
Clauses 15 to 33 were added to the
Bill.

MR. DEPUTY-SPEAKER: The
Question is:

Emeny Pioperty’ 304
(Admn,) Bill

“That the Bchedule stand part of
the BilL"

The motion was uadopbed,
The Schedule was added to the Bill.
MR. DEPUTY-SPEAKER: The
question is:
“That Clauge 1, the Enacting For-

mula, the Preamble aud lhe Title
stand part of the Bill”

The motion was adopted,

Clause 1, the Enacting Formula, the
Preamble gnd the Title were added to
the Bill.

SHRI GEORGE FERNANDES: I
beg to move:

“That the Bill be passed”.

DEFPUTY-SPEAKER: The
question is:

“That the Bill be passed.’

The motwn was adupt »d.

15.43 hrs.
[Dr. SusHILA NAYAR in the Chair]

ENEMY PROPERTY (AMENDMENT)
BILL,

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): I beg to move:

“That the Bill to amend the
Enemy Property Act, 1068, be
taken into consideration.”

Membery wil]

Statement of Objects and Reasons
attacheq to ithe Bill that it seeks to
replace the Euemy Property (Amend-
ment) Ordinance 1877 (11 of 1877),
which hagd to be



